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'THE PlJNJAB EXCISE. (AMENDMENT) ACr, 2006 

(Yunjab Act No. 32 of 20Q6) 

[Received the acscnt of the Governor of Punjab on the 20th October, 2006, 
and v, as first published for general ~nfornlatlon in tlie Purljnh Governmc~~zr Gnzt~ire 

iE'xtmordlnag j. Leg~slat~ve Supplement, dated )!re 31 st October, 20061 

fitrci~er to amertri the P u ~ l ~ u b  Lrczse Act, 1914 

Bi it enacted by tlie Legislature of the State of P~lnjab in the F~fty- 
sevcnth Year of the Republlc of Ind~a as follows -- 

1.  (I) rhls Act may be called the Punjab Exclse (Amendment) Act, Short Wlc ard 

2006 commenwment 

(2) It shall be deemed to have come Into forcc on and with effect from 
the 1st day of Apnl, 2003. 

2. In the Punjab Excise Act, 1914 (hereinafter referred to as the pnnclpal Amendmevt of 

Act), ~n sectlon 61. In sub-section (I), for clause (air), the follow~ng clause shall Sec"On 6 1  Of 
Punjab Act I 

be substituted, namely - of 1914 

"(nu) Imports, exports, transports or possesses Intoxicants, nanxly, 
lahan or all Ilquid col l s~s t~ng uf or contalnlng alcohol 
manufactured othemlse than in a l~censed d~stillcry, brewcrj 
or botrllng plant m the State of Punjab , or'' 

3. In the prlnclpal Act. for sect~on 61-A, the foflow~ng sectlon sl~all be Subst~tutron of 

subst~tuted, nan~ely scct~on 6 1 -A of 
Punlab A L ~  1 

"61-A (1) Whosoever, In contravention of any proyislon of t h ~ s  1014 

Penalty Act, the rules framed thereunder, any notification issued 
for or any order tnade or any licence, permlt or pass 
offences 
nottrlable granted under t h ~ s  Act, ~nlports, exports, transports or 
b y a  court possesics any ~ntoxlca~l t s  other than those, specified 

In clar~se (an) of sub-5ect1on (1) of sect~on 61 (lierc~nafter 
referred to as 'such mtox~~ants')  shall, along\v~th such lntoxlcants 
and means of tran$port, except the passenger buses, onncd by the 

1 'For Statement of Objects and Reasons, see Pziri/ah G O I J P I - ~ N I ~ I I ~  Gazelle ( E ~ f r a o r r l ~ r ~ n r ~ ~ )  dated 
I 

the 8th September. 2006, page 1726 



Central Government or the State Government or any oS their 
undertaking, be detalncct by an Exc~se Officer, who shall make a 
report to the Ass~stant Excise and laxat~on Commlssloner 111- 

charge of the d~strtct, w~thm a penod of t~enty-four hours of 
such detent~on Ihe Exc~se Officer shall forward such intoxicants 
and the means of transport alongwith the necessary doeumcnts to 
tlie Assistant hxose and laxahon Com~~is s~one r  ~n-charge of the 
d ~ s t r ~ c t  

(2) On the recelpt of' the report referred to In sub-sectlon (I), the 
Assistant kxc~se  and Taxation Conu~iissioner ~n-charge of the district, shall 
~ccord the stateinents of the offender and the officers, concerned with the 
case, and releaqe the offender 

(3) The Assistant Excise and Taaat~on Commls\ioner sn-charge of ihc 
dlstrrct, rndy by an order Impose the f o l i o ~ ~ m g  penalties alter provrding the 
offender a reasonable opportun~ty of belng heard In case, such intoulca~its 
deta~ned arc Iiclt, on wh~ch the exclx duty and other levles have been palci 111 

the State of Punjab, namely - 

(a) rupees five thousand In case, the detect~on of such 
mtoxlcants, docs not exceed bvo cases i.e 18 bulk l~tres . 
and 

(0) rupees ten thousand In casc, the detezhon of such 

lntox~cants, exceeds two cases I e 18 bulk litres 

(4) 1 he Ass~stant Excise and Taxation Conmss~oner in-chargc of the 
dlstnct, inay confiscate such lntox~cants and may also by an order lmnosc tile 

following penalt~es after prov~dlng the offendel n redsonable opportunity of 
belng heard in case such ~ntoxicants detained arc i l l ~ ~ i t ,  on which the exctse 
duty and othei lcvles have not been paid in the State ol I'unjab, namely - 

/CL) rupees twenty-file tho3 <,md ir> casc tlic detection of such 
~ntoxlcants, docs not <weed 1; ,e c - ~ e s  I e. 45 bulk litres , 

(h) rupees fifty thouiand In Lase thc d r l e ~ t ~ o n  of such intoxicdntc 
cucecrls five cases I e 45 hulk l~trer, bur docs nut exceed 450 
bulk litres . and 

( c )  rupees one lac in case the detection of such intoxicants excet-ils 
fifty cases i.e. 450 bulk litres. 



(5) If the penalty referred to in sub-section {l), 1s not paid w ~ t h ~ n  a 
perlod of one week from the date of the order, the Assistant Cxcise and 
Taxation Colnmlss~oner ~n-charge of the district, ?hall pass a speak~ng order 
for confiscat~on of the ineans of transport and the liquor after giving an 
opportunity of being heard to the offender and tl~e owner of the means of 
transport In case, the owners of such intoxicants and the means of transport 
are not available, then the order for confiscation r d y  be passed by tlie Ass~stant 
Exc~se and Taxation Comm~saoner m-charge or' the d~strlct by affording an 
opportun~ty of being h e ~ d  to the offendel, who has bccn caught wah the 
goods The confiscated such ~ntoxicants shall theredfter, be destroyed under 
the supen7is1on of the Assstant Exclsc and laxation Cornmis~~oner ~n-charge 
of the d~strict and an authent~cated copy of the s a ~ d  order shall be supplled to 
the affected person frcc of cost 

(6) lhe Asvlstant Exclse and Taxat~on Comm~ss:or,er m-charge of the 
d~stnct, ahall put to auction the confiscated means of tiansport w~thin ape11od of 
thirty days horn thc date of order of confiscat~on passed under wh-section (5) 
The amount recclced from auctlon after deducting the expenditure ~ncurred on lt, 
shall be adjusted towa~ds the payment of penalty by the oxvncr The unrecovered 
amount of penalty, ~f any. shall be recoverable as arrears of land revenue " 

4. (1) The Punlab Exc~se  (Amendment) Ordinance, 2006 (Punjab Repealand 
Ordinance No 10 of 2006), is hereby repealed ~avrng 

(2) Notw~thstdnding such repeal, anythmg done 111 any actlon taken 
under the princ~pal Act, as amended by the Ord~nance referred to ln sub-section 
( I ) ,  shall be dcemed to have been done or taken under the princ~pal Act. as 
amended by t h ~ s  Act 
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PART I

DEPARTMENT OF LEGAL AND LEGISLATIVE AFFAIRS, PUNJAB

NOTIFICATION

The 31st March, 2014

No.6-Leg./2014.-The following Act of the Legislature of the State of

Punjab received the assent of the Governor of Punjab on the 25th Day of

March, 2014, is hereby published for general information:-

THE PUNJAB EXCISE (AMENDMENT) ACT, 2014

(Punjab Act  No. 6 of 2014

AN

ACT

further to amend the Punjab Excise Act,1914.

BE it enacted by the Legislature of the State of Punjab in the Sixty-fifth

Year of the Republic of India, as follows:-

1. (1) This Act may be called the Punjab Excise (Amendment) Act,

2014.

(2) It shall come into force on and with effect from the 1st day of

April, 2014.

2. In the Punjab Excise Act, 1914, in section 59, in clause (f), for

sub-clause (iii), the following sub-clause shall be substituted, namely:-

"(iii) the fixing of strength and price below and above which any intoxicant

shall not be sold, supplied or possessed;".

H.P.S. MAHAL,

Secretary to Government of Punjab,

Department of Legal and Legislative Affairs.

Amendment of

section 59 of

Punjab Act 1 of

1914.

Short title and

commencement.

465/03-2014/Pb. Govt. Press, S.A.S. Nagar
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PART I

DEPARTMENT OF LEGAL AND LEGISLATIVE AFFAIRS,

PUNJAB

NOTIFICATION

The 28th March, 2016

No. 6-Leg./2016.-The following Act of the Legislature of the State of

Punjab received the assent of the Governor of Punjab on the 28th day of

March, 2016, is hereby published for general information:-

THE PUNJAB EXCISE (AMENDMENT) ACT, 2016.

(Punjab Act No. 3 of 2016)

AN

ACT

Further to amend the Punjab Excise Act, 1914.

BE it enacted by the Legislature of the State of Punjab in the Sixty-

seventh year of the republic of India as follows:-

1. (1) This Act may be called the Punjab Excise (Amendment) Act, 2016.

(2) It shall come into force on and with effect from the 1st day of April,

2016.

2. In the Punjab Excise Act, 1914 (hereinafter referred to as principal Act),

after section 26, a new section 26-A shall be inserted, namely:-

"26-A. (1) The location of the liquor vends shall be regulated by the

Government:

Provided that this section shall be applicable only to liquor

vends situated in areas adjoining the National Highways and

State Highways for consumption, off the premises.

(2) No licence for sale of liquor shall be granted to a liquor vend situated

within the road reservation of National Highways and State Highways and

beyond road reservation neither the liquor vends nor their entry points shall be

visible or directly accessible from the National Highways and State Highways.

Explanation.– (i) “Visibility” means existence of any signboard, direction

mark, display of stock of liquor, display of rates or any

direct/indirect invitation to the commuter travelling on

such Highway; and

Short title and

commencement.

Insertion of new

section 26-A in

Punjab Act 1 of

1914.

Location of the

liquor vends.
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(ii) “Directly Accessible” means such liquor vend shall not be

directly approachable from the National Highway and State

Highway.

(3) The restrictions referred to in sub-section (2) shall not apply to the

liquor vends situated in the areas   adjoining  to National Highway and State

Highway, passing through  the limits   of Municipal Corporation/Municipal

Council/ Municipal Committee/ Notified Area Committee/ Nagar Council/

Cantonment Board or any other Authority having a population of twenty thousand

or more.".

3. In the principal Act, in section 31, after the word "duty" wherever

occurring, the words "or extra license fee and other chargeable levies" shall be

inserted.

H.P.S. MAHAL,

Secretary to Government of Punjab,

Department of Legal and Legislative Affairs.

Amendment of

section 31 of

Punjab Act 1 of

1914.

980/03-2016/Pb. Govt. Press, S.A.S. Nagar






